C.PTN No. 2/2015

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

19.02.2015

None appears for the petitioner.
List this case on 19.03.2015.

JUDGE
Sylvana



CONT.CAS(C) No. 3/2015

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

19.02.2015

Learned counsel for the respondent prays for passing
over this case for the day.

Prayer is granted.

List this case on 23.02.2015.

JUDGE
Sylvana



MC[WP(C)]No. 17/2015
In WP(C) No. 321/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

19.02.2015

Heard Mr. N. Khera, learned counsel for the applicant as
well as Mr. H. Kharmih, learned counsel appearing for the respondents.

The subject matter in the writ petition is the family pension
of (Late) Sebastian Nongrum. The writ petitioner is the second wife of
(Late) Sebastian Nongrum, and the present applicant is the daughter of
(Late) Sebastian Nongrum.

Mr. H. Kharmih, learned counsel appearing for the
respondent submits at the Bar that since the applicant is aged about 34
years old, the applicant may not be entitled to receive the family
pension. To the contra, learned counsel for the applicant submits that
the applicant shall be entitled to receive the family pension. This point
shall be considered and decided in the main writ petition.

Since the applicant is the daughter of (Late) Sebastian
Nongrum, she shall be impleaded in the writ petition. Accordingly, the
present application for impleadment of applicant Smti. Amanda
Lyngdoh as respondent No. 6 in the writ petition i.e. WP(C) No.
321/2014 is allowed.

Registry is directed to correct the cause title of WP(C) No.
321/2014 accordingly.

Misc Application is allowed.

JUDGE

Sylvana



WP(C) No. 247/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

19.02.2015

Issue rule.
Exchange of pleadings is complete.
List this case for final hearing on 26.03.2015.

JUDGE
Sylvana



WP(C) No. 318/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

19.02.2015

This Court by an order dated 15.10.2014, 2 (two) weeks’
time was granted as a last chance to the respondents for filing affidavit-
in-opposition. Subsequently, learned counsel appearing for the State
respondents i.e. respondents No. 1 — 3 prays for time for filing affidavit-
in-opposition. It appears that the State respondents i.e. respondents
No. 1 — 3 are either careless to file their affidavit or do not want to file
their affidavit. In such circumstance, the right of the respondents No. 1 —
3 for filing affidavit-in-opposition in the present writ petition had been
waived.

However, Ms. N.G. Shylla, learned GA for the
respondents No. 1 — 3 prays for further 3 (three) weeks’ time for filing
affidavit-in-opposition. In such circumstances, the respondents No. 1, 2
& 3 are allowed to file their affidavit-in-opposition within 3 (three) weeks
from today subject to payment of Rs. 1000/- (Rupees one thousand)
only as cost. The said cost of Rs.1000/- (Rupees one thousand) only
shall be deposited in the fund of the High Court Bar Association
Shillong.

Registry is directed not to receive the affidavit-in-
opposition file by respondents 1 -3, if it is not accompanied with the
receipt for payment of the cost. Registry is further directed to furnish a
copy of this order to Ms. N.G. Shylla, learned GA appearing for
respondents No. 1, 2 & 3.

List this case on 12.03.2015.

JUDGE
Sylvana



WP(C) No. 321/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

19.02.2015

By an order dated 19.02.2015 passed in Misc. Case No.
17/2015, Ms. Amanda Lyngdoh had been impleaded as respondent No.
6 in the present writ petition.

As prayed for by Mr. N. Khera, learned counsel appearing
for the newly impleaded respondent No. 6, 3 (three) weeks’ time is
granted for filing affidavit-in-opposition.

As prayed for by Mr. H. Kharmih, learned appearing for
petitioner, 2 (two) weeks’ time is granted for filing rejoinder to the
affidavit-in-opposition.

List this case on 12.03.2015.

JUDGE
Sylvana



WP(C) No. 327/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

19.02.2015

Issue rule.
Exchange of pleadings is complete.
List this case for final hearing on 27.03.2015.

JUDGE
Sylvana



WP(C) No. 336/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

19.02.2015

As prayed for by Mr. L.R. Sangma, learned counsel
appearing for respondents No. 1 — 3, further 4 (four) weeks’ time is
granted as a last chance for filing affidavit-in-opposition.

List this case on 19.03.2015.

JUDGE

Sylvana



